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I shall first put the Motion moved by
Shri Bhishma Narain Singh, duly seconded
by Shri Kalpnath Rai, to vote.

The question is:

“That Shri Shyam Lal Yadav be
chosen as the Deputy Chairman of the
Rajya Sabha.”

The motion was adopted.

MR. CHAIRMAN: I declare that Shri
Shyam Lal Yadav has been chosen as the

cputy Chairman of the Rajya Sabha. (In-
terruptions).

SHRI PILOO MODY: Mr. Chairman,
Sir, this is not the procedure. (Interrup-
tions).

MR. CHAIRMAN: T will suggest that
the Leader of the House and the leaders
of the various groups may say something.

SHRI ERA SEZHIYAN (Tamil Nadu):
Sir, the Leader of the House is absent.

MR. CHAIRMAN: Before I call the
various leaders, Mr, Piloo Mody, may 1
say a few words?

SHRI PILOO MODY: Yes, of course.
You always take precedence over us.

FELICITATIONS TO THE DEPUTY
CHAIRMAN |

MR. CHAIRMAN: May I, Mr. Shyam
Lal Yadav, welcome you again as the De-
puly Chairman of this House? You have
been of immense help to me and I hope
that you will have just as successful a
term as you had before. T am glad to see
that in spite of the fact that there was
opposition to you, you have been received
with open arms by Mr. Piloo Mody. (In-
terruptions) But you have to be very care-
ful of his bear hug. (Interruptions)

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRT A. P
"SHARMA): Sir,... (Interruptions)

SHRI PILOO MODY (Guijarat): First
from this side.

AN HON. MEMBER: You are not the
Leader. (Interruptions) From this side,
fiest, (Interruptions)

SHRI PILOO MODY:: It is always our
prerogative.
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MR. CHAIRMAN: We will ask Mr.
Yadav. (Interruptions)

SHRI PILOO MODY: We cannot sur-
render this prerogative, {(Interruptions)

SHRI A. P. SHARMA: I do not think
you are going to change the procedure.

MR, CHAIRMAN: This is hardly a.
point of order; it is a point of disorder,
because I do not know how.

SHRI PILOO MODY: It is not a ques-
tion of point of order; it is a question of
prerogative. It is our prerogative. (Iaterrup--
tions) Let us do it. (Inmterruptions)

SHRI A. P. SHARMA: Mr. Shyam Lal
Yadav has not only been an important
Member of this House but he has a very
close association with the politics of the
country. Sir, he became Deputy Chairman
in 1980 and he performed his duties as
Deputy Chairman of the Rajya Sabha effi-
ciently and impartially. Sir, he comes from
the biggest and most important State of
our country, namely, Uttar Pradesh. ...
(Interruptions)

SOME HON. MEMBERS:
terruptions)

Why? (In-

SHRI A. P. SHARMA: He was Minis-
ter of Parliamentary Affairs, Industry and
Labour in Uttar Pradesh. He was General
Secretary of the Bharatiya Kranti Dal...
(Interruptions) Please sit down. He was
General Secretary of the Bharatiya Kranti
Dal till sugh time this party merged with
the Indian National Congress. Although,
Sir. we will be losing a very important
Member and a strong advocate of our
party, we are happy that the House will
be benefited by his services. (Interruptionsy
As far as we are concerned, we would like
to assure that he will get all possible co-
operation. . .

AN HON. MEMBER: Possible? (Inter-
ruptions) ‘

SHRI A. P. SHARMA: All cooperation.

SHRI B. D. KHOBRAGADE (Mahara-
shtra): Every cooperation,

SHRI A. P. SHARMA: Every coopera-
tion in transacting the business of the
House will be given by the party and the
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Government, Now, Sir, Shri Shyam Lal
Yadav does not belong to any side. He
belongs to the whole House, and 1 wish
him all success injhis office as the Deputy
Chairman. (l/tlerr)(plians)

SHRI PILOC MODY: Mr. Chairman,
Sir, to begin with, I must express my
regret, that on this occasion you have be-
haved exactly as Mr. Shyam Lal Yadav in
permitting Mr. Sharma, before you allow-
ed me, to speak (Interruptions)

MR. CHAIRMAN: You represent only
15. He represents so mamy more,

SHRI PILOO MODY: It does not go
by numbers over here. I have been trying
to tell you this for a very long time.

MR. CHAIRMAN: If it went by weight,
there is another person I should have asked.
(Interruptions)

SHRI PILOO MODY: I am very consci-
ous of it. And if it went by brains also,
certainly the Opposition will be first. (In-
terruptitons)

MR. CHAIRMAN: You would have lose
on many fronts then.

SHRI PILOO MODY: As I told you
earlier, 1 have no fronts. I am round.

Now, with your permission, I beg to
move a vote of congratulations to my
friend, Shri Shyam Lal Yadav, on having
come and sat with us in spite of being
in the bad company of those gemtlemen
(Interruprion) and ladies, yes, I see you,
Saroj; well, I never forget you.

Sir, it is a happy occasion whenever an
officer of this House is elected there is
an election, there is rivalry and a vote
ultimately determines as to who should
come and sit here. I have no doubt in
my mind that my good friend Shri Shyam
Lal Yadav, will continue to be as partisan
as he was in the past. But I will only
plead with him that now that I have moved
closer. T will be able to extend a certain
amount of physical control over him, if
not moral pressure. ..

MR. CHAIRMAN: I think something of
you may get rubbed off.
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SHRI PILOO MODY: I hope a great
deal will rub off; my regret is that there
is no chair next to you. ..

MR. CHAIRMAN: | would not I
here then.

SHRI PILOO MODY:. . .otherwise, the
whole procedure of the House would im-
prove considerably.

1 also want to take this opportunity of
telling Mr. Shyam Lal Yadav that as far
as we are concerned, he is the Chair in
your absence which is after 12 o’ clock,
and as long as he is in the Chair, we give
him all the respect, affection and coopera-
tion that the Chair is entitled to, and I
am sure my good friend, over the years,
will mature like good wine. T would also
like to thank my good friend, Mr. Dinesh
Goswami, who was sporting enough to
lend his name to our little exercise—the
little quarrel which we have been raising
with the Government in the manner in
which the Deputy Chairman is being cho-
sen and elected. This is something we have
protested against yesterday and we will
continue to protest against. It is a quarrel
between the Opposition and the Goverf
ment. I want to make it quite clear that
in this quarrel between the Government
and the Opposition, neither Mr, Shyam Lal
Yadav nor Mr. Dinesh Goswami is in any
way implicated or involved. ..

MR. CHAIRMAN: It is very nice of
you to say that.

SHRI PILOO MODY: Therefore, 1
want to assure my good friend, neighbour
and colleague that I wish him very happy
times in the Chair with the least amount
of acrimony and warn him that if he does
no{ behave himself, when he returns to
this Chair, I will sit on him.

SHRI DINESH GOSWAMI (Assam):
Mr. Chairman, T take this opportunity of
heartily congratulating My, Shyam Lal
Yadav on his election as the Deputy Chair-
man. I also take this opportunity of thank-
ing the various leaders of the Opposition
for proposing my name for the post of
Deputy Chairman. If T agreed to contest
Mr. Shyam Lal Yadav, it is not because
I did not consider him to be fit enough to -
hold the post. T have always held him in
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high reverence, but because we thousht that
as a matter of principle the post ought to
have gone to the Opposition and in order
to establish that principle that I decided
to put forward my mame for the candida-
ture. Mr., Shyam Lal Yadav has a long
record of public service with experience of
working in various fields; he has been a
legislator of long standing, a Minister of
one of the most populous and important
States of this country, and also as Deputy
Chairman he his conducted the proceed-
ings of this House for the last two years
with distinction. [ on behalf of wyself as-
sure him my fullest cooperation both as
a Member and as a Member of the I'anel
of Vice-Chairmen, 1 am sure that under
his stewardship the delibemations of the
House will continug in the best possible
manner as they have continued so long.
Thank you.

SHRI P. RAMAMURTI (Tamil Nadu):
Mr. Chairman, Sir, I also raise my voice
in comgratulating Shri Shyam Lal Yadav on
his elevation to this position of Deputy
Chairman of this House. T do not want to
mar this occasion by non-serious talk.
When 1 say that 1 congratulate him, 1 do
it seriously and sincerely. Now, Sir. I wish
that thiy solemn occasion of congratulating
Mr. Yadav was not utilised, was mot mar-
red by the remark made by Shri Sharmaji
when he said that Uttar Pradesh iy the
most important State in this country. 1
would like to point out to himv that scnti-
ments like this would lead to the disruption
of the country. Every State in this country
whether small or big is equal and as im-
portant as any other State. And 1 would
like to point out to him .. .

- SHRI A. P. SHARMA: When Mr.
Dinesh Goswami said that why did you
not object? (Interruptrions) He has also
said that, see the record,

(Interruptions)

SHRT P. RAMAMURTIL: He said
‘populous’, He did not say ‘important’.
Please understand the difference in English
language between population and impor-
tance. Importance is different from that.
Every State in this country, whether big
or small, whether populous or non-popu-
lous, is equal and important and its im-
portance does not diminish by virtue of its

[ RAJYA SABHA ]

Deputy Chairman 164

peing less populous. Therefore, Sir, with-
out going into this controversy again, I
hope that this kind of sentimemts will not
be expressed in this use so that the
country is preserved. At the same time, Sir,
all that I would like to tell Mr. Yadav is
that, as Mr. Piloo Mody had told him
before, he has got to keep the scales even
between the two sides. And particularly,
as far the Opposition is concerned, he has
got to be a little more considerate because
we raise points concerning the common
man and we want to arraign the Govern-
ment, we want the corrections to the Gov-
ernment’s policy. Therefore, I hope, he
would learn the lesson. He has been in
many parties. Not only he has been holding
many offices but he has heen holding im
many parites as well, and this experience
of being in so many parties also should
help him to see that he acts avenly bet-
ween all these parties. Once again, Sir, I
congratulate him.

SHRI J. K. JAIN (Madhya Pradesh):
Sir, I am on a point of order. (Interrup-
tions)

SHRT MANUBHAI PATEL (Guijarat):
Why do you spoil the atmosphere?
(1nterruptions)

st Fo Fo FaA: ww &5y
W AW F UF WZA A & 3A%
gvIarE & Y FEiE AR S I9Y
v & § @ fowr mwe. . wwy S
¥ ur W ¥yg w7 frar fv 99w
wiw § w€e ... (mauw) ...

Sir, I may be permitted. This is not the
way. (Interruptions)

¥ Fg4 AT Haas a8 ¥ F ogw
gt &1 g ger ey ar fF
g, Y. THl fa@gm & @Y am g,
oF faEe & WY O =i 9w
g3e &1 T@mE fFAr 0 od 5@
FHIT FT BRET HR EF &7 §
TRt Sfea A AT AfEd

ft W o FEIWE  : I/
qigE W% ART W AT @, I«
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I ¥ oA 27 sl gy Wi '
far 39 & agar g o wEAT 29
Sir, a point of order has been raised and
we want to express on that point of order.

MR, CHAIRMAN; No, no. 1 rule it
out. (Interruptions) 1 rule it out, We
must finish this.

SHRI P. RAMAMURTTI: If he had said
that he comes from Uttar Pradesh, I
wouid never have objected. But only be-
‘cause he has said... (Interruptiton) Do

't interrupt me. Because he said Uttar

fadesh is the most important State in this
‘ountry, 1 objected. (Interruptions)

MR. CHAIRMAN. Please sit down.

i *F WU 7 TIOR (TR
waw) : wmrafe o, #§ ow9w T A
ML T, HOAT AT H W|TH FIT q18T
it #Y aga agg awETrg HFaw
Srgwrafs 7z F far fyaifad @@
g1 I a7 W @T qH wW I,
A @g wfd o Tmfd St
=aq fFar ook fyor s # O
gaAar a1 fF @@d 7\l T &S
AT fF @ @ T FB AWl
& W waE IAFr geem 9r
fF 9 W A1 FyEET TIY SyTAT
§ o A afawmm @z AE v
f& soT o amr wIEN ¥ SATar
wgaEaq g, afFT T oA W ug
FE & I T IIF L AWE FIQ
T sfaa agt &1 =W} ag Fifaw
T W g g TX  EETATaw
w ¥ fagn €@ § I9F qT
FOA-AFT oAt F gk A gaxr F
MT AL JZ @ Ai59e #1919 fF
Iq RIWF H AAF T ATHT ;T
¥ SATET gAY g ar suar At
gHT rfaw & sufay ag |raan
f& = wwHfd 7 9 Fo F@T A
gafery fF ag giom wfafmr awa @y
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& qE T T 3 F uwmw @
f9dzs =& B @ me soR
qEeAl & AT 9% o qv ST A
5 73 gadely samww @S EER
qraFy w9 uw fuda efw o
AT § TFHSHIT a1 8y O
389 :1f o7 FiEw freeer AT Ay
ITRY  AIGHAT FT AT gEHFAT o,
affT w7 3 faaarse o § frfas
qraer g AT 39§ Er Wi wr A
g wifgd 1 @Y, 98 oF "aw anr
g afer 9fs ag sifea aw @
g zofay 73 @@ "E T § oA
THiAY ag TTAY FORT FT HIATAT
TE e fo s wE ave s A
Alerw wgeaqd g |

SHRI
Pradesh): Sir, I object to this.

oA wwE wAt: gfF are-
Fft St ¥ A WAy ¥ gg 9
T & safad § 39 &A1 wIEAT
g & a8 wgT F ITT 9 gAY
W #1 o afqg ST g =9 A
T oA g fF ozEw gy ouw o
HIGAAT EIAT 1 T AT ATW WA
AAAY A AT T | TG FO WM
T & f5 gw @rr S arg it FER
IgH g TAdr fawraw A ww}
o F 1w wtywm G
UST FT (3IMA) AT AT A0 AL 1
Alq 347 Fg AT §mEw 7 7
oY I /T 9gw aedt FIW@
g T qreeid w79 @
SHRI A. P, SHARMA: When thers is

a serious discussion going on, don’t do jok-
ing,

SHRI PILOO MODY: Is it a serious
discussion?

SHRI A. P. SHARMA: Yes i is,

Deputy Chairman 166

NARENDRA SINGH (Uttar
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q Fg w1 afwarw gg & feer
TST T FAQAAT FA FT Agr AT, .,

ot wAwE dew . wfaw TET H
FE § 1 IARY FaIA FT AF |
TAAT W@ ARG q4T &, <SB!
g fams w 7 W) feT wraw Aqav-
g fF fateft a9 a8 @7 F@r )

N

s gAd gty wat o #A19 H;Y
bl AN ] F W &
AFT X WA T FY & T A0

SHRI MANUBHAT PATEL: You are &
senior Member.

SHRI A. P. SHARMA: 1 may be a
senior Member or a junior Member, what
are you? (Interruptions)

WY WAWE 9w o SUET
TS 7o J § W g ] §1 A
|

SHRI SURESH SHAMRAO KALM-
ADI (Maharashtra): The Minister must
apologise for his statement,

Ty Gwafa
ARG

DR. BHAI MAHAVIR (Madhya Pra-
desh): If that {g the attitude, what is the
point indulging in this formality?

SHRI SYED SIBTE RAZI (Uttar Pra-
desh) . Sir, no extra importance has been
given to Uttar Pradesh, He has just
referred to Uttar Pradesh as a famous
State. They are unnecessary trying to...
(Interruptions.

qg &rq dga SR

ot R Wow glyiof ;a7 T
g oW Y AT WX agt § &
gt | afsw @t 9T WAWE & @
2 A g ar § 5w & wEw
fFasgaram Ty ®F
an gdiT A ST ¥ o F 1 W A
fEa w9 &1 7§ #1OAEr
ccolk ot
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ot nrA yiew (fagy) cmfax
T A ST AT AT FTOFAT
TE & 7 ArSam S, g s &
far @ A A 0 (swaurE)

o AT Fow grEFo 0 F ogaAr
g1 frage Fem fF ag #7171 &
f& Smewmfy @t q7 77 Fag 0w
AR 97 W F qF G q@T §F G
g fFlt o oaw F W @ g
MeaIfeE &9 & IR A § qi7eanw
A FW | # T gaar fyegdiaT
St RN fRaT 98§ Y T
g Fgr & g fedy SuwEe,
feudy eftF FT 98 TEt & 97 =
AT qqHT & A ¥ FE Fal O
g1 afFr TF FENE A WO
JeT gl & foF s & 3T 9@ W}
faor 6T & wrem war g, fawEw
Faar g f5 #f avgm ot T@ a7 9%,
M@ AT 9T 934 F a7 T ¥
FX I FT FOAT fAom G
W AT FT AW A WA & F
Wt faam dsa a1 FE Y HqEY
¥A@ FAA G AGN FAT@r arg &
Tgd HgeAqu IMA & AL X AW
mm%|lt is a forum for educa-
tion and building up of public opinion.
@ am| F1 WX garzfew gfrac
IR Bl that after all the Govern-

ment has the majority and it will always
have its way. At least, the Opposilion
should also be able to have its way.

g AT AT T T H @ wqoy ava
ot w@ gF at fafrea = Fiometen
AIFTT AU FFToq FT A FO0 |
¥ fer & g Furs FT O AR
T af W gEeEEe TR
F@E AR w9 & R ggAW Ft
qIEIHT T § |
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st "t & wgumr (weraer )
W, 79 @< & B S = @
FEN A A7 UHY @ I IW
dfga ¥ w3 5 g w99, ..

¢ TIRAT Q1T A7 q1GT A
IoTeY 9T | (agv)

 Izthees wiarsaw o § 3whE
T a1 & 99 & gowmfr &
A A TR § MR gH Ax
iy FT @ § 9O TFT A
wE T AIfEd a1 A g W,
AT QR A7 ¢ W @3 wfed §
e W g AeRTg TRt 7 99-
qarify & A ¥ W@ q OqE
TE &7 T TAAT g1 T WK
TI8 FGEaT g o A9 g
# #waar g 9§ wAWE, SO
F A9 S YR ®ERw W gl
arfgd A" g auF grn L F
HAg WGAT FEw & 5w Ty T3
qrrg ¥ & A ANT F1 4gF "R
A1 i B £ B R 1 LA
egfeh AW W FCN ARA A T
gom o AT A wAEfE SR
WA JH FT RATIA @) @Al
2 o faw g ¥ wEm Wi a,
Zq wE gwad 3z zfaw ?

w3l aF guAamEft St & FA19,
A AT WL qfEmed w1 FATT
& gw oAy aftfem wmefie g & fa
qgy Y Fg grAAfT @ I% & |
Tz fadeft xw & ot fFelt TR |
¥ Tl gx ag Ao g fF fady
& F M AW g § W "
Fgey A A H OTEET AT AIGE
grr g waw fawm @1 oag AeE
R wify E W A7 § oAwe
2\ H wdg v 20 ogw Aw
T ¥ S T Ag TeAd wn
o gy 19 8 fqadd 0 ogw
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ot o7 @ &= q, T § 9%
qT TYART WA A T@ &1 [T94T-

AT T H AT AT AT AL
¥ I @R FaT g )
SHRIR. RAMAKRISHNAN  (Tumil

Nadu): On behalf of my party, Al-India
Amna DMK T have great pleasure in join-
ing in the felicitations and welcoming Mr.
Shyam Lal Yadav as the Deputy Chairman
of this House,

Sir, T had the privilege of proposing
him last time when he was elected. and
T am in that hapy position again 1oday,
despite the differences of opinion us to
who should be the Depuly Chaiiman, to
have proposed him again.

During the two years that Mr, Yadav
‘has been in the Chair, he has conducted
himself with lot of dignity and impartiali-
ty. Here and there, whoever sits in the
Chair, there may be some scope of some
discontentment for some Member or the
other; but on the whole he has been very
impartial and 1 hope he will continue to
guide the destiny of the House in the same
manner as before.

Before T conclude, T would only like to
say as a matter of my observation—I am
a keen observer of men—whenever Mr.
Shyam Lal Yadav shakes his head, that
means the time is up and the Muember
should sit down, and T hope the Member
will see his head always and whenever
it starts shaking, it means the time is up

With these few words, [ congratulate
him once again,

MR. CHAIRMAN: | hope you would
not go by the shaking of his head only.

SHRI ARVIND GANESH KULKARNI
(Maharashtra): Sir, on behalf of my
Party, and personally, 1 congmtulate Shrt
Shyam Lal Yadav, for being elected as
the Deputy Chairman of this House. He
is an experienced Parliamentarian and he
has also got the experience of being in a
political party. Sir, 1 would only draw
his attention that a healthy working of de-
mocracy requires the active co-operation
from the Opposition. And a consensus s
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always to be arrived at between various
claims made by the Opposition as well
as by the ruling party. That is why, 1
would request him that he should be more
objective and sympathetic in understamding
the Opposition’s view-point because Wwe
have been elected here to act as a check
on the Government party. Of course, 1 do
not claim that every time, the Opposition
would be right. But I hope, the Deputy
Chairman will always see that he helps
the Opposition to eXpress its views, in
the same way as in the case of the Gov-
ernment party. 1 wish Mr. Shyam Lal
Yadav a successful career as the Deputy
Chairman of this House amd on behalf of
my Party and on my own behalf, T once
again wish him success.

AY g i (fagr) : "reav,
g AT GEr A AR & w;;rfﬁﬁ

e 3@ § SeR Syt Afe
 fF goe § FASIK AR AT
fofiy GEWET AT 3@ @39 A g
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fadell TSR qER F E | .-
fd s A9 W "9 ST ¥ 4§
Aaen &I v F AN awEi #w
fasy qEgTaar &% | qIER, g9 A1ed
St A WU q@ AT u‘rt § e
FEANT F FTEES & AN s?reﬁ
AHAT HY AR FW G |
SHRI MURASOLI MARAN  (Tumil
Nadu): Mr. Chairman, on behalf of DMK
Party. 1 congratulate Ms. Shyam  Lal
Yadav on his election as the Depuiy Chair-
man. Sir, we saw a keen rivairy belwecn
Mr. Bhishma Narain Singh and Mr. Pilvo
Mody as to who should congratulate first.

It shows Mr. Shyam Lal Yadav’s popu
larity amomg all the party Members.

Sir, when Mr. A. P, Sharma referred
to UP as the most important State, he
had in his mind the fact that UP is the
only State which has produced more num-
ber of Prime Ministers in this country.
But it is wrong. I will tell you why. The
present Prime Minister, Mrs. Indira
Gandhi, got elected from U.P. and Andhra
Pradesh also. But she resigned her seat
from U.P, From that moment, UP ceased
to be the most important State.

But, Sir, let us be realistic. What Mr.~
Sharma said is also true. It is a very popu-
lous State. It is sending more representa-
tives to the Lok Sabha and the Rajya
Sabha. And our House is not like the
American Senate where all the States have
only two represnetatives. In that way,
he is right. Mr. K. P. S. Menon also said:
“India, that is Bharat, that is U.P”. This
controversy will mot arise if, according to
Mr. K. P. S, Menon, U.P. is divided into
two.

SHRI PILOO MODY: Four, not two.

SHRI MURASOLI MARAN: I would
once again recommend, that suggestion of
Mr. K. P. S. Menon should be considered.

Sir, 1 am particularly glad that one
from backward classes and one champion-
ing the cause of backward classes has
been chosem as the Deputy Chairman. Sir,
on behalf of my party, I offer him the
fullest cooperation. Thank you.
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ot w4 gravmE g
g .aT, AR AR Ay W e qu
@ 3 9, s fa & wd mow
gien s F@r g o s ww
T ARES STEWIERT F 99 9%
fraifo &y ™2 =% fad 7 swwr
qGTE FAT E 1 AU AR W FTR
feil @ @@ & R 9 9
g o ITENi a¥ SH Fad § o
IAE M AU FR gfies g
@A IR N g, wE ),
e ®, THATALIES G @ TR
W, o a@ ¥ g7 7R fe s
@ * o 9 famn, s @@
¥ S gER & amEa g
WE A F A A FET A g
fF-ugt a2 gy W1 Ion & ow FwE
qf @, & FvT ol g faaEy
TH T YA § | g I

g g q‘rfa'a' } At the fag-end of
the debate, they are called to speak.

a9 o @ @ g 9 g Al
aq wwr fegr omar § 99 fF Q@
o w1 W & fFodr g AR
#T- 4 FE | T WIAATT g F
AT Fen fF 98 O 99 9< g8t
q% gra 9, @ faEw 3
oifed #iX a8 01 Tfed st %
X dfs 2, SR W\ A
faare, T AW F g g arwal
FeY, a9 IgHA AT {9 7 T@A
wrT dAr wfed |

. # ¥ A W G T TR
qgq g fF TR SOeieT FOaTEHt
@lﬁmmg%ma
Emmaﬁ gh 9¢ FAT AT AT |
se § ag %% ,lga’rq&ﬁmm
masﬁﬂﬁé%ﬁ, T q W
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HEIHA ARG AT AR g
AfFTH g Fg AT g fE F o
T T AT Qa1 fedy |Jae-
ﬁawgﬁ?mmarﬂsﬁé%
# ST wEaT g owwiwe qw &
f?f‘vm—rrw“rwﬁvﬁwmtrréfﬁfg'z"r
AT W § W IR FAT A
TAAr Y B @O & AT a8 T
W7 ot Fa1 F o9 fF T d Sy
ﬁw%w&raﬁ%m{TT 1
CAME I T R T S G - B £
FAT ATaT IR 7 fod dae F ) AR
T8l g2 1 f6T 9.7 ag 9y fady
T T wfafafy ar w&@i 7@ # 15?

qRLg g aqr AT wte sl
wey (W W age F6g) o
® 9 WT ..,

ot W 3. @RWE R &
T AT A AG IR gq
I IR O X oW @ g

Mt &gz fasd o owT oW
fege & w1 § (eaqawm)

| WWHT . AT IR0 ST
TAE FT @ § M I9F0, , . (cqaura)

SHRI B, D. KHOBRAGADE: Sir, I
don’t mind provocation—provocation from
any quarter. I am only expressing my
views because I was not present yesterday.
1 am expressing my views on this point and
mothing else because I want that my point
of view should go on record. I am with
Mr. Dinesh Goswami. There was no vot-
ing. Had there been voting, my vote would
have gone to Mr. Dinesh Goswami because
in principle this post should have gone to
the Opposmon e T s

ept q;.l.‘ un,‘tnu
And here is a very important point,

Sir. It has been stated by the hon. Mniis-
ter—he has spoken on behalf of the ruling
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party—that U.P. is the most important
State. Sir, is U.P. only important and other
parts of India are not importunt? The
corollary is that. .. (Interruptions) ... Just
listen to me. ...(luterruptions) ... 1 say,
just listen to me.

SHRIMATI SAROJ KHAPARDE
(Maharashtra): Has our Government ever
said that?

(Interruptions)

SHRI B. D. KHOBRAGADE: I am not
yielding. The hon. Minister has said that
U.P. is important. The corollary is that
other parts of India are not important,
What is the corollary? When one Minister
says_that U.P. is important, the corollary
is that other parts of India are not im-
portant.

MR. CHAIRMAN: He has corrected
himse!f. Now, what are you talking, Mr.
Khobragade?

SHRI B. D. KHOBRAGADE: This has
been the theory in this country.

MR. CHAIRMAN: I htink [ must say
that it has been said so many times. Now,
Mr. Khobragade, to repeat it is in bad
taste—if 1 may say so. It has been said
so often. Mr. Advani has said it and Mr.
Patel has said it.

SHR1 B. D. KHOBRAGADE: The hon.
Minister has said so and that is why....

ot gz fae o ;18 F1 aga
TN I E A AT .. (g4

MR. CHAIRMAN: | think I have hecard
cnough.

SHRI B. D. KHOBRAGADE: My friend
there has supported the ruling Congress
Party but he has asked for the division
of U.P. 1 demand that there should be
<maller States throughout the whole coun-
4ry including Vidarbha, Telangana, Saura-
shira, Mahakoshal and other States. I
demand today that there should be a
second States Reorganisation Commission
<o that th:re could be formation of small-
er Statee.
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I extend my full co-operation and sup-
port to the newly clected Deputy Chair-
man, Shri Shyam Lal Yadav.

W A %gA wit® (wwy AR
FOET) : WA TAHA R, |
FIE ATRE TR B AT FEG W
o R A7 a0k § faw A mg-
WA § AHAR 34T § BF 7 g
TF T I WA Gae R/
fedt Jacim 7 AR ST gw-
femedy wfgq ww wWfE W}
¥ AR T wfwd afas garw @
5 3 A0S 9@ TAQA FH TSRS
Uad T AT AR
Tg § T W g AT B GuireRd
2 oo ¥ T (egia aQa |
oA AFw qrfERq @@ § W w-
A X [ ww Oar: # AWE &0
fF 2 arsg A FHEAE F A
BIE-BIET A1 AT A FHT FI&
§ I TOEW A F7 A AR
FANT WYY UGWIE A A9 WU #
TF AT 5T wa @ A AT N
T AT A& E )

Ure) 318 el it 2t

wale gmrien ooyl D (eesS )l
‘_.1.31 ¥ mls gl i e
o Iyl S Uyyeen gl gyl 2eilea
Uxgs sWSjlan o Caihyd S o
P I S S PR WV S S ST 3
wrien B e Gl ey peias
T YO NS R RS B |
- _’l Yy 39l & ot o u-' _v-H
3 Boo$ eb oLy ae U

*( ) Transliteration in Arabi Script.
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et el paas wil Jela e
o8 "> L/L“ ugn,iﬁ U ‘_,L.-.:!
B A Fewd (2 S nm pp oy
SOl & Laeda Syl yy i
) P JETIIL LAy 4" R
ool nl B 5 Sekey len
e e ph o yar Nymge pe
ol 8 e wahie A
Sy oyt & Sk S et
2 i Jlas Hlar ga S
PUNCTIS S INE 1NY I YR S B YY)
PR olaxe! 4.' (Bper oS oa
LI I TR VR 1 R YO
Ugo olSe of o o i S

[- u»
SHRI1 AMARPROSAD CHAKRA-
‘BORTY (West Bengal): Mr. Chairman,

Sir, 1 on my own behalf and on behalf
of my party echo the same feelings in
congratulating and welcoming Mr. Shyam
Lal Yadav. T would not like to repeat all
those things which have already been
discussed and told by the Opposition Mem-
bers. Sir, I moved my motion with a spirit,
on the basis of principle. Sir, 1 hope the
Deputy Chairman will look to the smaller
parties, as stated by Mr, Khobragade, and
we shall be happy if he keeps even the
scales of justice and also carries the heri-
‘tage of Parliament in future. Also, we hope
that Mr. Yadav will treat everybody as
‘equal, without making any distinction, in
giving him a chance to express his views
for his respective party. 1 on behalf of

my party and my own behalf congratulate
him on his election.

SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Chairman, Sir,...

MR. CHAIRMAN: Not you; the Iady
Member. Please sit down, Mr. Judge.

DR. SHRIMATI RAJINDER KAUR
(Punjab): T om my own behalf and on
behalf of my party congratulate Mr. Yadav
oa his re-election to the post of Deputy
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Chairman of this House. I am sorry that
I will have to point out that one word
vitiated the whole atmosphere. 1 think the
big parties should have a big heart. The
more highly placed vou are, the bigger
heart you should have. It would have been
better if the Minister would have stood
up and withdrawn the word. What was
there? There was nothing if the word had
been withdrawn. But anyhow I leave tha
matter there. T wish Mr. Yadav as Deputy
Chairman of the House would behave in
a4 more impartial way than he did last
time. By that. I do not mean that he
did not act impartially. The ruling party
is in a majority. They can just get justice
by the strength of their number even. But
if ever there is any occasion., the scale
should be tilted on the side af the Oppo-
sition, Because of their numerical mino-
rity, they cannot have justice in the House
unless the scale is tilted towards the Oppo-
sition. T hope Mr. Yadav will not only
behave in an impartial manner but will
appear to have behaved to the fii!' - .+is-
faction of the Opposition.

Thank you.

SHRT GULAM MOHI-UD-DIN SHAWL

(Jammu and Kashmir): Mr. Chairmun,
Sir,. ..

MR. CHAIRMAN: T think at thi< rate

Mr. Yadav will be completely buried undar
the congratulations.

SHRI GULAM

MOHI-UD-DIN
SHAWL: 1t is good. Sir.

On my own behalf and on behalf of
the Nationa! Conference, | heartily comg-
ratulate Mr. Shyam Lal Yadav on being
elected for the second time to this high
post.  He has conducled himself for th2
last two years with dignity, honour and
decorum and impartiality. He deserved
this post and 1 have every joy and plea-
sure in congratulating him. Sir, one thing
is there. As far as this numerical minority
or numerical majority is concerned. there
at least it is in his hands. When he sits
in the Chair just like a Sudge. he should
not attach any importance to thar nume-
rical majority or have any other opinion
about the numerical minority. T hope that
he will conduct himsclf with impartiality.
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It is not as my colleague has said that he
discharges his duties with impartiality. It
is all the more important that he appears
to be impartial. 1 express my congra-
tulations and joy, and at the same time
extend to him full co-operation and wish
him well.

1 PM.

MR. CHAIRMAN: That is one more
party. 1 do not know how many parties
are speaking. Mr. Samkar Prasad Mitra,
you belong to no party except the High
Court party.

SHRI V., GOPALSAMY (Tamil Nadu):
Your party, Sir.

MR. CHAIRMAN: Last word from the
judge and then, Mr. Salve.

SHRI P. RAMAMURTI: Last word is
from your party.

' MR. CHAIRMAN: T have already said
the first word.

SHRI B. D. KHOBRAGADE: So, he
wants to say the last word from the Jus-
tice party.

MR. CHAIRMAN: 1 will tell him.

SHR1 SANKAR PRASAD MITRA:
Though 1 do not belong to any party, I
_believe as a Member of this House I have
a right to offer my hearty congratulations
to Mr. Shyam Lal Yadav on his re-elec-
tion as Deputy Chairman of this House.
I have been here only for a short while,
and during the time I have been here, I
bave always found him kind and consi-
derate to all the Members of the House.

1 would like to make a humble request
to him, Sir. My request is that he should
be a little more sympathetic to those who
sit in the middle row of this House—who
are described as “others.” When he rings

_the bell, he should do so with a little cir-
cumspection, particularly when a Member
is making some constructive contribution to

_the debate.

My second submission to you, Sir, is
that I regret—I do not want to say amy-
thing in bad taste—that in the statement
of the hon. Minister, the adjective that he
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used with regard to the State of Uttar
Pradesh, is an unfortunate adjective. India
is one. All States in India are equally
important. That is the Constitution the
people of India have given unto themsel-
ves, and a statement of this nature i§ con-
trary to the spirit of the Constitution. I
would, therefore, request the hon. Minis-
ter to gracefully withdraw that statement.

SHRI AJIT KUMAR SHARMA
(Assam): I join in the felicitations to hon.
Shri Shyam Ial Yadav, and while wel-
coming him as the Deputy Chairman for
the second time, I only wish that from the
Chair whenever he looks at the Opposi-
tion Members he would forget that he is
a Member of the ruling party, the Cong-
ress and that whenever he looks at the
Members from small States he would for-
get that he belongs to U.P. I once again
congratulate him.

SHRI N. K. P. SALVE (Maharashtra):
Sir, it is not a mere observance of con-
vention that on my own behalf and on
behalf of my party I offer my felicitations
and congratulations to Mr. Shyam Lal
Yadav on his re-election as Deputy Chair-
man. Sir, I express our very great delight
in joy because in him we have found a
man who, while sitling on this Chair, has
shown exemplary restraint and impartia-
lity in conducting the proceedimgs of this
House. Shri Shyam Lal Yadav has to
his credit a very distinguished and meri-
torious record of service of public life of
several years. Therefore, the very grace-
ful manner in which his election was held
today is a matter of very great tribute to
the manner in which the House conducts
its proceedings. Sir, gracefully, with a
voice vote, the election result was decided.
And T ardently wish the happy and :ordial
atmosphere which had beem created had
not been allowed to be vitiated by any
controversy. This is not an occasion for
any controversy. We have to felicitate
and congratulate the person who has to
sit there and carry on a most onerous,
cumbersome and thankless job after you
leave at 11 oclock. The burden which
he has to carry...

MR. CHAIRMAN: T wish I could leave
at 11 O’clock!
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SHRI N. K. P. SALVE: Ouly one thing
I want to submit. To me and to cvery-
one of our party, for our esteem, our
reverence and respect, every State is kept
on the same pedestal. If a State is called
important, it is not that in our esteem we
are keeping it on a higher pedestal but
it is just because of its population. And
because the person who has been zlected
happens to come from that State, a tribute
is paid in the normal course, and no con-
troversy should have been raised.

SHRI B, D. KHOBRAGADE: The
word “important”?

SHRI N. K. P. SALVE: One may %say
that i+ could have been couched this way
or that way, But so far as the bona fides
or the real intent and purpose is concern-
ed, I am sure none of them has any doubt.
No one in this House can afford to keep
any one State or a higher pedestal than
others for esteem, reverence and respect.
‘As for convention and other matters, I
do- not want to go into it. I submit, Sir,
that it is not at all a question of accep-
tance of one and rejection of the .ther
‘for this esteemed position. It accords with
all that has been happening in this House
and there is not the slightest violation of
any convention or principle as such. For
the first time, I was delighted to hear a
very responsible speech by Mr. Piloo
Mody. Possibly the fact that he has shift-
ed to that seat has made him responsible
because he said: there is no personal ran-
cour, there is no personal bitterness. We
have as much goodwill for them as we
expect them to have for us. I would omly
make one request to Shyam Lalji. Kindly
do not be led away Ly the myth that
numerically we are very powerful. Nu-
merically we are not very powerful. They
have a galaxy of orators, top-ranking ora-
tors. Some of them are such orators,
whose names 1 do not want to take, with
such tremendous lung power that ugainst
them if there is an operation....(Inter-
ru_i)tions)

MR. CHAIRMAN: Before 1 call up-
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sy vawe feg (s xiw)

- [ STTYT AT G § |

MR. CHAIRMAN: Before I call .upon
Shri Shyam Lal Yadav to reply to these
words of congratulations, I wish to say
that we should now forget once and for
all that this happened because of an un-
fortunate expression, as somebody has put
it ’

SHRI PILOO MODY: Lei him reply
first from here.

MR. CHAIRMAN: He will reply. He
is already in bad company.

SHRI PILOO MODY: He may be shar-
ing 2 bench with me, but he is sharing a
Chair with you.

MR. CHAIRMAN: I leave it ocfore
he sits here, but you promised to sit on
him.

sy gw@aafe - WA awe-
ofy <, & W@ &1 = m%

ﬁﬁiammﬁmalw
fer ¥ IAF W1 AW HEW @
g m fog SER AT FE TR
Fgt at § guAar §, F WF WrEAr
F Ty e | AfET A 9Bw & W
st ¥ WY dEW Wl vAE o9
fogar Sy goX TSWE W .. ..

SHRI PILOO MODY: At that time it
was the most important State.
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W oI g Fr § favnw F Arw
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& AeT v FeEEr w1 A %
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w9 # 1 ZaT A ug TR oY
i ) o g wrEr S ot
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Q 2

aff dar | @ 97 wEe A
aAAa At & faw 3 Y@ &
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gat frsam a1 g1 § wyrr ww
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G AT FART HHMT {A ST THTL
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FeOr § AR wAAE gaq afg §i F
T WO g &1 SgE (gew &
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W@l g Agl, ey N @ Agiaga &
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F gwe Far W7 FW OFIA I AL
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qR W gEaT W (ST |
MR. CHAIRMAN: Papers to be laid
on the Table.
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PAPERS LAID ON THE TABLE
Notfification of the Ministry of Irrigation
THE MINISTER OF IRRIGATION

(SHRI KEDAR PANDEY): Sir, I beg to
lay on the Table, under section 30 of the
Brahmaputra Board Act, 1980, a copy each
(in English and Hindi) of the foliowing
Notifications of the Ministry of Irriga-
tion:

(i) GS.R. No. 676(E), dated the
29th December, 1981, publishing the
Brahmaputra Board Rules, 1981.

(ii) G.S.R. No. 240(E), dated the
Ist March, 1982, pubtishing Corrigen-
dum to the above Notification. [Placed
in Library. See No. LT—4012/82 for
() and i)l
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L Report and Accounts (1980-81) of
the Banana and Fruit Developmeat
Corporation Limited, Madras and
related paper.

Il (i) Assam Land Revenue Regulation
(Amendment) Act, 1981.

(ii) Certified Accounts (1980-81) of the
National Institute of Rural Deve.
lopment, Hyderabad and related
paper.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR RAM): Sir, I beg to lay on
the Table:

1. A copy (in English and Hindi) of
the Seventeenth  Annual Report and
Accounts of the Banana and Fruit Deve-
lopment Corporation Limited, Madras,
for the year 1980-81, together with the
Auditors’ Report on the Accounts and
the comments of the Comptroller and
Auditor General of India thereon. un-
dersub-section (1) of section 619A of
the Companies Act, 1956. [Placed in
Library. See No. LT—4078/82]. !

II. A copy each (in English and
Hindi) of the following papers:

(i) The Assam Land and Revenue
' Regulation (Amendment) Act, 1981
(No. 2 of 1981), enatced by the Pra-
sident. [Placed in Library. See No.
LT—3814/82].

(ii) Certified Annual Accounts of
the National Institute of Rural Deve-
lopment. Hyderabad, for the year
1980-81, together with a statemeant
giving reasoas for the delay in lky-
ing the paper. [Placed in Library.
See No. L'T—3865/82].

yReport (1980-81) of the Union Public
Service Commission and related paper.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): Sir, T beg
to lay on the Table, under clause (1) of
article 323 of the Constitution, a copy



